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O R D E R (ORAL) 

 
Justice Permod Kohli: 
 

The only direction issued by the Tribunal was to grant voluntary retirement 

from service (VRS) to the applicant vide order dated 03.11.2016 passed in O.A. 

No.879/2017. Mr. Hanu Bhasker, learned counsel for respondent has made a 

statement at the Bar that the VRS has been granted to the applicant. 

2.  In this view of the matter, nothing survives in this C.P. Proceedings 

dropped. 

  

( K.N. Shrivastava )               ( Justice Permod Kohli ) 
  Member (A)                    Chairman 
 
October 11, 2017 
/sunil/ 


